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Singh, Govind Jee and Kartik Sethi, for the Appellant

Final Decision : Disposed Of

Judgement

1. This is a writ petition Under Article 32 of the Constitution of India with the
following prayers:

"In view of the facts and circumstances stated above, it is most respectfully
prayed that this Hon''ble Court in public interest may be pleased to:

(a) Issue a writ of mandamus or any other appropriate writ directing the SIT/CBI
to register a Regular Case or FIR against Respondent No. 4 on the basis of the
complaint made by the Petitioner dated 01.12.2014 and do a thorough
investigation into the matter.

(b) Issue a writ of mandamus or any other appropriate writ directing the Union of
India to remove or initiate steps for the removal of Respondent No. 4 as the
Chairperson of the Press Council of India.

(c) Issue a writ of mandamus or any other appropriate writ directing the CVC to
conduct a thorough inquiry/investigation against Respondent No. 4 on the basis
of the complaint made by the Petitioner dated 01.12.2014.

(d) Issue or pass any writ, direction or order, which this Hon''ble Court may
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deem fit and proper under the facts and circumstances of the case in the interest
of justice."

It is submitted by Mr. Shanti Bhushan, learned senior Counsel appearing for the
Petitioner that unless the FIR is registered against the Respondent No. 4, a
former Judge of this Court, the credibility of the judiciary will be endangered. He
has commended us to the decision of this Court in Lalita Kumari Vs. Govt. of U.P.
and Others, (2013) 12 AD 209 : AIR 2014 SC 187 : (2014) CriLJ 470 : (2013) 6
CTC 353 : (2014) 1 JCC 1 : (2013) 14 JT 399 : (2013) 4 RCR(Criminal) 979 :
(2013) 13 SCALE 559 : (2014) 2 SCC 1 : (2014) 1 SCJ 68 to bolster the
submission that it is obligatory on the part of the investigating agency to register
FIR.

2. In our considered opinion, the person, who is aggrieved by any kind of order
passed by Respondent No. 4 in the discharge of his judicial duty while functioning
as a Judge of this Court in dealing with a matter on the judicial side, can file an
application for review or take recourse to the curative petition or any other
remedy available to him in law. But the Petitioner cannot be allowed to make
such a prayer invoking the conceptual facet of Public Interest Litigation Under
Article 32 of the Constitution of India. We are absolutely convinced that the view
expressed by the Constitution Bench in Lalitha Kumari (supra) is not applicable
to the facts of the case. In view of the aforesaid, the writ petition, being sans
merit, stands dismissed.
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